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funds to conduct Lok Adalats in
their respective States and if their
funds are not adegyuate and when
they approach, they the Central Com-
mittee is allocatig a sum of Rs.
3,600/- per each Lk Adalat and in
the circumstannces it can be.treated
ag a continuous process,

Allowances paid to Employees of
Centra] Schools ht Moscow and
Kathifiandu

1301. SHRI SANTOSH KUMAR
SAHU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state:

(ay what are the details of dif-
ferent allowanc facilities, perks,
ete. which are allmissible to the dif-
ferent category of employees of
Kendriya . Vidyalkya Sangathan post-
ed at Moscow afd Kathmandu; and

(b) whether fhese are being revis-
ed shortly?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT <{(SHRI
ARJUN SINGH): (a) and (b) Al-
lowanceg and facilities are generally
made available according to the
Government &f India instructions in
force for such foreign postings.

Authority H#ving powers to grant
admissicn to Central Schools

1302. SHRIMATI XAILASHPATL
Will the Miftlster of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state:

(a) which  Authority/Officer of
Kendriya Vidyalaya Sangathan are
empowered t6 grant admission to
different cladses of the Kendriya Vid-
yalayas of the country tfo students of
different categories;

(b) if so, the details of the deci~
sion alongwith the date thereof, con-
_ ferring such powers;

(c) whethet Members of = Parlia-
ment have been given any ‘quota’
for admission in Kendriya Vidyala-
yas; and .
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(d) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b) The
Principal is authorised to grant ad-
mission to a Kendriya Vidyalaya as
per guidelines approved by the
Board of Governors. Relaxation of
the guidelines is considered by the
Commisioner/Chairman in  excep-
tional and deserving cases. The ad-
mission rules are laid down in arti-
cle Nos. 87—94 of the chapter of X of
the Education Code for Xendriya
Vidyalayas.

(c) and (d) The children and de-
pendent grand children of Member
of Parliaments can get admission in
a Kendriya Vidyalaya over and above
the admissible class limits.

Payment of D.A. to Central Govern-
ment{ Employees

1303. SHRI KAPIL VERMA:
SHRI RAMSINH RATHWA:
SHRI RAMDAS AGARWAL:

Will the Minister of FINANCE be
pleased to state:

(a) what was the 12 monthly ave-
rage of the cost of living index as on
the 30th June, 1991 on the basis of
which additional dearness allowance
became due to the Central Govern-
ment employees w.e.l.- 1st July, 1991;
and

(b) what percentage of dearness
alowance has become due at various
levels w.e.f. the 1st July, 1991; and

{(c) by when a decision to sanc-
tion additional dearness allowance to
the employees is likely to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SHANTARAM POTDUKHE):
(a) and (b) The 12 monthly ave-
rage of the All India Consumer Price

JIndex for Industrial Workers (Gene-

ral) (Base 1960—100) for the period
ending 30th June, 1991 is likely to
become available in the month of
August. The pereentage of Addition-~
al Instalment of Dearness Allowance
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due from 1st July, 1991 would be cal-
culated thereafter.

(c) Under the existing orders, the
instalment of Dearness Allowance
due from 1st July is payable with the
salary of September.
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Posts of P.G.T. in Central
Moscow

School,

1305. SHRI ISH DUTT YADAYV:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state:

(a) whether it is a fact that Xen-
driya Vidyalaya, Moscow had been
started in 1987 and posts of PGTs in
Science and humanities had been
sanctioned therefor;

(L) if so, whether it is also a fact
that the post of PGT (History) has
remained unfilled for the last four
years and if so; and

(c) what steps have been taken or
are contemplated to fill the vacancy?



